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LEGISLATIVE ASSEMBLY 
Wednesday, 2nd February, 1938. 

; The Assembly met in the Assembly Chamber of the Council House at. 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the· Chair. 

MEMBER SWORN. 

Mr. Rangiah Subra Mani, M.L.A .. (q-overnment of India: Nominated 
Official). ·· 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
CoNTB.IBUTION OF TllE BmTlsB: GOVEBJ!illdNT TOW .A.BDS TIU: MECHANISATION 

OF THE INl>IA.N A.BMY. 

t79. *llr. Akhll C.handra Datta: (a) Will the Defence Secretary state 
the amount required for mechanisation of the Indian Army? 

(b) Is the Defence Secretary aware that the grant of £600,000 from the 
British Exchequer ·to the Government of India towards the mechanisation 
programme is inadequate? 

(c) Will the Defence Secretary state whether the Indian Governmeafi 
propose to move the British Government to make a more equitable con-
tribution towards the mechanisation of the Indian Army? 

Jlr. 0. K. G. Ogilvie: (a), (b) and (c). The Honourable Member is 
referred to my speech of the 31st January, 1938, on Mr. Avinashilingam 
Chettiar's adjournment motion. 

LoAMJ ADVANCED TO lNDIA'N BTATES, 

80. *llr. T. S . .&vinMbflingam Ohettfar: Will the Honourable the-
Finance Member state: 

(a) the amount of money advanced to the States by the Gcvernment 
of India; · 

(b) whether interest on that loan is realised by the Government of 
India every year; if so, what the amount of ~terest is; 

( c) whether these loans were advanced for productive purposes; 
(d) if not, for what other purposes; 
(e) whether,. besides there being a gene.ral charge '?n revenues, 

there 1s any charge on any productive undertakings; and 
(f) what States owe how much? 

l'be Honourable Sir J'ames Grigg: (a) The tot~ amount outstanding 
on the 31st of March, 1937, was Rs. 13,24,29,165. 

(h) to (f). A statement. is laid on the table. 
t Answer to this question Jafd on the.table, the questioner being absent. 

( 215 ) 
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Seth Govind Das;. Is it a fact that most of these ·1oans have been 
advanced to States for ·the private trips of Their Highnesses to European 
countries 'l · 

'l'he Konourable Sir. James Grigg: Of the 131 and odd crores outstan:d-
mg roughly 12t crores refers to Bahawalpur State on account. of the 
Sutlej Valley Irrigation Project which seems to me to give a clear disproof 
of what the Honourable Member just said. 

Seth ~d D-,: And the remaining amount? 
The Honourable Sir James Grigg: The HonourabJe Member can see-

that froIQ the Stateme]lt. 
•r. Badrf »·1m Pa.ncle: Which is the State that owes the largest 

amount to the Government? 
The •onourable Sir James Grigg: I have just said: that out of the-

131 and odd crores outstanding, 12! crores refers to Bahawalpur State. 
This amount was advanced, I think, at the instance of the Govern-
ment of India in order that they might take -part in the Sutlej Valley 
Irrigation project. 

Ill'. Badri Dutt Panda: Is that loan secured? 
Tile Honourable Sir lames Clrigg: Yes, on the revenues of the Butlej 

Valley project. 
Kr. i.Icband Navalrai: Does the State pay any interest on it'! 

The Honourable Sir Jame& Grigg: Yes, it pays the interest as well 
!ls the instalments duly, in. fact it has made certain advance payments. 
The Honourable Member had better look at the details given in the-
statement and then ask. a question. There are consolidated instalments 
fixed and those have been duly paid, and certain a<tvance payments have· 
been made in addition. 

)(r. LalCl:P.aDd Jf&valrai: May I know from the -Honourable Member-
if Khairpur State has been given" any loan, and, if so, how. much? 

The Honourable Sir James Grigg: I must have notice of that,-does 
hhe Honourable Member ask if there is any loan given to Khairpur State?' 

Kr. r.Ichand Navalrai: Yes. 
The B'onourable Sir James Grigg: To the best of my belief, no; it 

foes not appear in the list. 
Seth Oovind Das: Are these loans to be paid in yearly instalments? 
The Bcmour&ble S1l' James Grigg: The Honourable Member had: better· 

look at the Statement; in most cases certainly. 
Seth Govind Das: Whaf are the conditions imposed for default? 

'llr. President (The Honourable Sir Abdur Rahim): I think the 
Honourable Member should read the Statement first. · 

Seth tiovind Das: I am asking if. there is an:v default, then whethe~ 
the whole:: loan would have to be repaid together? 

~ ::. 
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Tile llmlearable Sh .Jam11 Grigg: The Honourable Meiriber bad better 
look at the statement before he puts any other question. 

llr. T. S. A'ri•uhiJiDgam Ollet\iar: Is there any State which ii! not 
:paying interest regularly? 

The Honourable Sir J'&mes Grigg: I must have notice. 

Jlr. T. S. A'riD&lldlblg&m. Obetttsr: May I know, Sir, whether, besides 
-a general charge on the revenues, there is any productive undertaking 
behind these loans? 

The Jlonolll'&ble Sir James Gltgg: The Honourable Member Ji.ad better 
look at the Statement first and then put down further questions if neees-
·sary. 

Pmnc.url'IONS AGAINST Am RAIDS AND GAS ATTACKS. 

81. •Jlr. T. 8 . .A.vmllhWDCam Ohettiar: Will the Ho110urable the 
Home Member state: 

(a) whether precautions against air-raids and the use of gas are 
being taken in all western countries; 

(b) whether any Buch precautiomi are being taken in this country; 
and 

(c) if so, what those precautions are? 

The Bonoarable Sir Henry oraik: (a) Government do not possess com-
plete information on the subject. 

(b.) and (c). The question of what precautions are necessary in this 
,country is being ex~ed. 

Jlr. Lalchand Jl'avalrai: May l know whether the Government are 
.aware if any such defence precautions a.re going to be taken at Karachi? 

The BOIIOuraltle Sir Hanry Or&lk: Yes, I under&te.nd thi,y 81'8. 

Jlr. Lalchand Jfavalrai: May I know what they will be? 

T.be Honourable Bir Henry Oralk: I am not .in a position to give 
-details. ' 

Jlr. ][, Ananthasayanam .Ayyanpr: Is it a fact that the Secretary 
to the Home Department of the Government of Bengal has issued 
instructions to the general public that they should unciergo gas mask 
-drill to provide themselves against air attacks or air raids? 

'l'he JIClaoV&b1e Bir Jlemy Orallt: I am not m a positimt to ani!iwer 
-questions regarding the discharge of its funetions by the Local Govern-
ment. 

Kr. '1'. S . .A.vlnasllllblg&m. Ohettlal'.: May I know when Govel'llJDen.t 
expect to finish their investigations in this matter? 
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The Honourable Sir Henry Or&ik: A. committee has been tiitting, · 11.nd 
I understand its report has just been completed. 

Kr. K. Asaf .Ali: Am I to understand, Sir, that all these experiments 
at Karachi, Bombay and Calcutta about precautions against air raids are 
being carried out without any instructions from the Central Government? 

The Honourable Sir Henry Oraik: Those experiments, as far as I 
know,-and I depend entirely on the press ~o:i; what. _I lmow.,-e~ _l>eing 
carried out by the Local Governments in consultation with the local 
military authorities. 

Jlr. II. Alat .Ali: May I remind the Honourable Member that .about 
this time last year I put a. question about these very precautions against 
air raids, and I remember it was then stated that the contingency was far 
too remote, and, therefore, the Central Government were not then pre-
pared to consider it. _M11,y I ~ow if now the contingency is BO near as 
to persuade the Government of India to carry out, these experiments? 

Kr; President (The'Honouribfe·sir Abdu~·R~liim): He.'answered ·that 
question. He said that a committee was sitting and a report was being 
issued. 

Kr .. )I, Ana.ntbaa&yanam .l.yY&ng&r: May I know, Sir, if the cost is-
met by the provincial revenues or b~· the central revenues? 

The Honourable Sir Hanry Oraik: Do you mean the cost of the experi-
ments that have been carried out in Bombay 11,Dd Kaaehi?. · . , ' 

'l'he Honourable Sir Henry Or&ik: I cannot answe7: that off hand. 

0oNTBIBUTION OF TKB BBITISH GoVBBNMENT TOW A.RDS THE MECHANISATION 
OF THE INDIAN ARMY. 

82. *llr. T. S. AviDalhiUDgam Ohettiar~ Will the Defence Secretary 
state: 

(a) whether the- recent contribution of ms M~jesty's Government 
towards the mechanisation of the Indian . Army has .been 
given with any conditions imposed on the Government of 
India as to the utilisation of the amount; 

(b) if BO, what are the conditions; and 
(c) whether contribution was asked for by the Government of India 

subject to these conditions, or whether the conditions were 
imposed by the British Government? · 

Jlr. O. K; Cl. Ogilvie: (a), (b) and (c). I refer the'Bonourable .Mem-
ber to my speech ox. his adjournment motion of the 31st Januaey, 1938. 

Kr. 'l'. S. A.vlnesbfling&m. Ohettlar: .May I .know the answer ~o. parfi 
(c) of the question, which was not given? 
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Jlr. 0, K. G, OgilVie: Yes, it was given. 

Kr. T. S. Avtnaabmugam Ohettia.r: May I know whether the Govern-
ment asked for a contribution from His Majesty's Government for mecha-
nising the British portion of the Indian army specifically? 

l(r, C . .11. G. Olllvie: You will find all that from my speech. 

Kr. L&lcllallcl li&v&lrai: May I know from the Honourable Member 
if there are any military shops, or concerns, in India w)lich manufacture 
these machine<1 or everything will have to be imported from abroad? 

~ President (The Honourable Sir Abdur Rahim): All that was dis-
cui.sed on the 31st. There was an adjournment motion which was dis-
cussed for two hours, and this ~attar was discussed very fully. 

Kr. T. $. AviDaabiJiug&m Chetti&r: My point is whether the Govern-
ment of India asked for a contribution from His Majesty's Govern-
ment. 

llr. Preaident (The Honourable Sir Abdur Rahim): I have already 
said. it was discussed the other day. 

Kr. T. S. Avin.aahilingun Ohettiar: Sir, you must first hear me. You 
have not heard what I am going to say. 

Kr. President (The Honourable Sir Abdur Rahim): I am not going 
to hear any Member after I have given my ruling. 

Kr. T. s. Avtnaabmugam Chetti&r: This clause was not answered. 

Kr. President (The Honourable Sir Abdur Rahim): I think that was 
answered . 

.llr. 'l', s. Avmaumugam OhetUar: It was not answered, Sir. 

llr. C. ll. G. Ogilvie: It was answered. 

llr. President (The Hon<;>urable Sir Abdur Rahim): Was it answered? 

llr, C. K. G. Oplvie: Yes, it was answered. 

Kr. 'President (The Honourable Sir Abdur ]:ta.him): It has been 
answered already. 

Kr. l[anu Subed&r: With your permission, Sir, yesterday .... 

llr. President (The Honourable Sir Abdur Rahim): Next question. 

111'. J[anu Subedar: It is a new point, Sir .... 

111'. President (The Honourable Sir Abdur Rahim): You cannot bring 
.in any new point now. It ought to have been brought out then. Next 
question. 
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<JoNTRIBUTION OF THE BRITISH GovEBNJrllilliT TOW .il.D8 THE MBolu.NISA'.rION 
OF THE INDIAN .AlmY. 

83. *Kr. T. S. Avtnasbjljngam Ohettiar: Will the Defence Secretary 
.;tate: 

(a) what exactly is the promise of contribution by the British 
Government towards the east of the Indian -Anny; 

(b) how they propose to spend it; and 
(c) whether only the British section of the Indian Army is pro-

posed to be mechanised; if so, why ? 

Kr. O. JI. G. Ogilvie: (a), th) and (c). I refer the Honourable Mem-
ber to my speech of the 31st January, 1988, on his adjournment motion. 

SrsrEM: o:r DELIVERY OF SALT AT W ABCHA AND KALA.BA.GB. 

84. *llr. Sham Lal: (a) Will the Honourable the Finance Member 
he pleased to state whether, according to the pxe&ent system of delivery 
of salt at Warcha and Kalabagh, the indentor has to apply to the Salt 
Department on prescribed form issued by the Salt Department, and 
whether each form for one wagon costs eight annas? 

(b) Ia it a fact that about one hundred wagons from Warcb& and 44 
wagons from Kalabagh are cleared out every month, hut that about 
12,000 to 14,000 wagons are indented every month and thus a good deal 
of money is wasted OD these forma and ultimately the -price of these 
wasted indents falls upon the poor consumers? 

(c) Are Government aware that this system has led to the rise of 
price of salt to the extent of about two annas per maund? 

( d) What are the grounds for imposing this additional burden on the 
poor conSUll\er? 

(e) Are Government prepared to reconsider their decision and abolish 
the system of charging eight annas on the indent form? 

Jlr . .&.. JL Lloyd: (a) Yes. 
(b) The number of wagons cleared is as stated by the Honourable 

Member. Monthly average of the number of wagons indented for ~ce 
the levy of the fee is about 4,700 at W archa and 2,000 at Kalabagh. 

(c) No. 
( d) Does not arise. 
(e) As at present advised Government are not prepared to reconsider 

their decision but will give careful consideration to any constructive pro-
posal other than a proposal to revert to the old system. 

'llr. Sham Lal: Is this system called a lottery system? Is this pre-
valent in Sambhar or Khewra? · -

Jlr . .A.. B.. Lloyd: This does not prevail in Sambhar or Khewra. 

Jlr. Sham Lal: Is it a fact that formerly the priee of the sal11 was 
Rs. 1-4-0 and now it is Rs. 2 a maund? 

Kr . .A.. :e:. Llofd': I must ask for notice of that question. It is rather 
detailed. 
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Jlr. i:.lchlDd ll&Valr&i: Mav I know from the Honourable Member if 
this eight annas charge per wagon is to be reduced by the Government 
-or not? If not, why? • 

llr . .A. :e:. Lloyd: I must refer the Honourable Member to the answer 
that I have already given to part (e) of the question. 

][r. K. D&llthasayan&m .Ayyangar: Why is this practice prevailing 
.here while it is not prevalent elsewhere? 

:ar. A. H. Lloyd: For the reason that the sources of supply, at Kalabagh 
:arid W archa , are very small sources which cannot cope with a large 
-demand. Khewra and Sambhar, on the other hand, are large sources, 
and, ordinarily speaking, there is no great difficulty in coping with the 
,demand·. 

Jlr. i:.Ichand llavalrli: Can the Honourable Member give me an idea 
,of how much is being collected by this fee of eight annas? 

Jlr. A. JI. Lloyd: I must ask for notice of that question. 
SYSTEM OF BUNNING GoVEBNMBNT TREASURIES BY GoVERNMENT 'fBEASUBEBS. 

85. *llr. Sham Lal: Will the HtJnourable the Finance Member be 
pleased to state: 

(a) whether it is a fact that allowances a.re being paid out of public 
exchequer to Government Treasuries (including interests on 
their securities and the salaries of their cashiers) for running 
Government Treasuries and Sub-Treasuries in various parts 
of India; 

(b) if so, whether the eA-periment of having Cashiers on suitable 
securities under the direct supervision of TreasU,ry ,. Oaicers 
and dispensing with the services of Government· Treasurers 
has ever been tried in connection with any Treasury in any 
part of India ; 

(c) if so, what the result has been; and 
(d) if not, whether Government propose to take any steps in this 

direction in these days of financial depression? 

The Honourable Sir .James Grigg: I am unable to 1mpply the iumrm-
ti.tion desired by the Honourable :Member, since treasuries and sub-
-treasuries in the Provinces are now under the control of the Provincial 
Govermnents. 

RUPEE CoINS WITHDRAWN FROM CIRCULATION. 

· 86. *llr, Sham Lal: Will the Honourable the Fimmce Member be 
tileased to state: 

(a) which rupee coins have been ·ordmed t,o be with~wn from 
circulation and when; 

(b) the number of such rupee coins already withdrawn in different 
provinces respectively through different Government trea-
suries and sub-treasuries since the announcement by 
Government; 
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(c) whether it ·has ever been ascertained from Collectors ot Deputy 
Commissioners if Rome Cashiers ~mployed by some Govern-
ment Treasurers have sometimes been found issuing back 
these very coins to the public from Government Trea.sµries 
and sub-treasuries; and 

(d) if not, whether Government propose to take anv such action 
to have counterfeit rupee coin sea.re removed° amongst the 
public?· :, · ·· 

The llonourable Sir James Grigg: (a) I would inyite a referen., to 
the press communique issued by the Controller , of the . Currency on the 
15th of July, 1937. · 

(b) The information is ~ot . .available. 
(c) and (d). The Government of India have no information regarding 

the re-issuing of Victoria rupees. Such rupees are, however, still .Jegal 
tender, and it is open to Treasury C)ffioers to re-issue ,them in cases where 
the stock of King's head rupees· is insufficient to meet the demand. 
The enquiry suggested b;y the Honourable Member woul!i, therefore,, .serve 
no useful purpose. 

Kr. Lalch&nd Navalrai: Do Government propose. tQ abolish _the circu-
lation of those rupees which are not being accepted in 'tne Ili:ar'ket? 

The HODOU!able Sir James Grigg: There are two questions there, one 
. of which seems te me not to follow from the other but if the Honour-
able Member· likes, I will read out the press co~niuni(}ue: 

"In accordance with a recent decision Victorin rupees ai:e :riot ordinarily re-issued 
from treasuries or from banks which transact Government business, and these-
rnpees ,are ·thua ·being gradually replaced by coins of more recent mintage." 

Kr. L&lchand Navalr&i.:· Does the Honourabie :\:Iember know that these 
Victoria ·rupees and other rupees are not being accepted when tendered, 
on flimsy grounds? 

The Honourable Sir James Grigg: That is 11 different story, it relates 
to counterfeiting. That is a matter for police measures to stop counter-
feiting. · · · 

llr. B.. S&nthanam: Ma, I know u· the llonourii.ble M~ni'ber 1s awe.re 
that every rupee coin in Delhi is suspect? 

The Honourable Sir J&mes Grigg: That is a question of counterfeit-
ing, but anyhow, I do not accept that statement. 

Kr. K. .&nanthas&yanam Ayyanpr: Are the Government awe.re~ that 
in Delhi Victoria rupeei; a.re not taken in the baza.r? 

The :&:onoarable Sir Jamea Griq: I have just answered that question, 
and, anyhow, it is a repetition of the main question. 

llr. K . .A.Danthal&.yamm AJYuigar: Will Government issue a preBB 
communique to the effect that so long as these rupees are in. llie hands 
of the public they are current coin? 
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TJle Honourable . Im .James Grigg: I will read ·out.-the rest of the 
communique: 

''It is understood that in some districts this decision ha.a led to a belief that 
Y!ctoria rupees are no longer legal tcnd"'1', This belief is entirely · erroneous. 
Victoria rupees are exchangeable at their full face-value and there is no intention of 
altering the existing position in this respect." 

FA.lliURE TO NOTE DOWN RAILWAY TICKET NUMBERS BY OFFICIALS CLAIMING 
TRAVELLING i\LLoWANCES. 

87. *Ill'. Sham Lal: Will the Honourable the Finance Member be 
p_leased . to ,tate: 

(a) whether it is a fact that Government officials claiming travel-
ling allowances for journeys performed in public in~re~t do 
not note down railway ticket numbers by which they have 
had · their journeys_ for the satisfaction of their controlling 
officers, and write down merely their -ow11 certificates under 
their very signature about the class by which they have 

· · travelled; 
(b) if so. whether it is a fact that sonie of them defraud rail-

ways oftheir rightful share of income; and 
·(c) if so, whether an:v action is iniended·t.o-b~1iake1Hn-.theiin~iter? 

The Honourable Sir J'amea Grigg: (a) Yes. 

,(b)•No such case has been brought to notice. 
(c) No. 

PERIOD POB DBTENTION OF PEBsoNS TBANSPOBTED FOB," LIFE; 

88. *llr. Lalch&nd Hav&J.rai: (a) Will the Honourable the Home 
M-ember be pleased to state what period of confinement, maximum and 
minimum, is counted for those ·who are transported for life? 

(b) Is there any circular or order of Government that the period would 
ordinarily be 14 years? 

( c) Are there any conditions under which the period of 14 years may 
be prolonged? 

( d) Do Government propose to make a .. ~qrm . system and fix the 
maximum period beyond which under no circumstances such prisoners 
be detained? If not, why not? 

The Honourable Sir Henry Oraik: (a) to (c). A sentence of trans-
portati1,n for life is a life sentence and, unless commuted, is in force until 
the convict dies. Instructions were issued in 1905, directmg · tha.i; the 
cases of all prisoners sentenced to more than 14 years (including those 
sentenced to transportation for life) should be reviewed after they had 
undergone 14 years' imprisonment including remisisons earned, with a 
view to remitting the remainder of too sentence under section 401, 
Criminal Procedure Code, in suitable cases. These inatructions a.re still 
in force in Chief Commissioners' Provinces. Tl.ie Government of India 
have no definite information as to the practice · now followed in Gover-
nors' Provinces. 

(d) The Government of India have now no power to dictate to the-
Governors' Provinces in a matter of this sC>rt. 
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JU. Lalch&nd llavalrai: Are these instructions applicable to the 
political prisoners also, Gr only to the ordinary criminals? 

The HODOUl'&ble Sir Henry Oraiik: They are applicable to all prisoners 
r.onvicted by the criminal Courts. 

llr. Lalcb&nd llavalra.i: I do not think the Honourable Member is sure 
of it. My question is whether those prisoners who are being transported 
for life are now being also sent to the Andamans as formerly? 

The Honourable Sir Henry Oraik: That is an altogetlier different ques-
tion. 

Jlr. LB)cbad llava.lrai: The point is that prisoners who had to under-
go life sentences used to be sent formerly to the Andamans. 

t'he aonourable Sir Henry Oralk: No, not all of them. 
Jlr. Lalcb&nd 1'avalr&i: Formerly it w11,s I know, but since then, may 

I know whether they are at present being sent to the Andamans or they 
are going to have their imprisonment undergone here in India? 

TIie llOIIOll1'&bie Sir B.eDry Oralk: No prisoner is sent to the Andama»s 
1mless he volunteers to go there. 

<JoJrTINUATION OF "TENUBE SYSTBM" AS JUIIOOIDIDDBD BY TBB WHJIID',BB 
CoJOUTrEE. 

89. *lb. X. San\b1P1m: Will the Honourable the Home Member be 
pleased to state: 

(a) whether they have ascertained the views of the Provincial Govern-
ments regarding the continuation of the "tenure system" as 
recommended by the Wheeler Committee report; and 

tb) if the answer to part (a) be in the affirmative, whether Govern-
ment will be pleased to lay copies of the opinions on the 
table? 

Tile Honourable Sir Henry <Jrllk: (a) Yes. 
(b) I am unable to lay the papers on the table, as the views of Local 

·Governmtnts have been ascertained informally and by personal discus-
s-ions. 

Ill'. :a. JI. .JOlhi: Mav I ask whether the Government of India will be 
pleased to supply copies 00£ the Wheeler Rtiport to the Members of the 
Legislature in view of the import.nee of the question? 

The Honourable Sir Henry Oraik: I underiotand that copies have been 
supplied. 

Some Honourable Members: No, no. 

The Honourable Sir Henry Oraik: It is in the Library any way. 
Jlr. JI. K. Joshi: My question was, whether Government would supply 

,copies to individual Members? 
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Tbe :&:onomable Sir Hemy Oraik: I will consider that, if I find that 
we have sufficient copies. 

llr, K. Santh&nam: With reference to the answer to part (b) of the 
question, I have not heard whether the answer to part (a) is in the 
affirmative. Have the Provincial Governments approved of the tenure 
system? 

The Honourable Sir Henry Oraill:: Yes, the j · did. 

STOPPAGE OF THE EXODUS OF CERTAIN ATl'ACHED OFFICES TO Sua.Aa 

90. *Kr. K. Santillanam: Will the Honourable the Home Member be 
pleased to state: 

(a) whether it has been decided to· stop the exodus of certain 
attached offices to Simla; 

(b) if the answer to part (a) be in the affirmative, the names of 
sooh offices ; 

(c) the saving of expenditure by such stoppage; and 

(d) whether a similar stoppage in other sections of the Secretariat 
is under oonsideration ? 

The Honourable Sir Jtenry Oralk: (a), (b) and (d). I would refer the 
Honourable Member to the Press Communique, dated the 19th January, 
1938, a copy of which has been placed in the Library of the House. 

(o) The necessary information is being collected and will be laid on the 
table of the House. 

Kr. JI'. JI . .Joahi: When it is said that the exodus of certain attached 
offices to Simla is stopped, may I ask whether the going of the clerks to 
Simla is stopped or the going of officers also is stopped? 

Tile B:onomable Sir Henry OraiJI:: That is stated in the press com-
munique. It means some officers and most of the clerks. 

)Ir, II. Alaf All: With reference to the answer to part (a), if I 
remember aright, there was no mention made of t-he -!umy Hea~qu~ters. 
WiH the Army Headquarters also be locat.ed in Delhi and not m Simla.? 
That will mean a lot; of saving. 

The :e:onour&ble 611;,}h~ Ora.ik: I must havil :n_otice of that question. 

Kr. JI, Aaalltbu&t&Dam ,Aff-.a,ar: May · I know on what principle, 
certain offices a.re kept here and others are allowed to go to Simla?· 

The Honourable Sir Etenry Orafk: Public convenience: 
~... 't 

llr. K. Alaf All: Not economy! 
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0>NsTITUT10N AND PoWERS oF TRE STANDING FINANCE coirinTTEE oF raE 
CENTRAL LEGISLATIVE ASSEMBLY. -

91. *Kr. T. S. AvinasbfHngam Ohettiar: Will the Honourable the 
FinancA Member state : 

(a) whether he has come to any decision as to the future constitu-
tion and powers of the Standing Finance Committee of the 
Assembly; and 

lb) if so, what is the decision arrived at? _ 
The Honourable Sir .Tames Grigg: (a) and (b). I hope to be in a 

position to table a suitable Resolution in the matter during the present 
-Session. · · 

lll'. La!clumd Bavalr&l: May I know why the Stan:ding l'inance Com-
mittee waR not re-constituted this year? 

The Honourable Sir .T&mll Grigg: I put down a Resolution on the 
-question in two previous Sessions of the Assembly. It was clear that 
the Resolutions would not be readily acceptable to the House, and in 
-one instance I was urged to consider the possible formation of a Com-
mit.tee on different lines. In the next Session, I put down -a Resolution, 
hut as consideration of certain suggested alternative forms had not been 
concluded, I suggested that a Reso1ution might be passed without discus-
eion setting up the Committee in its old form. But from enquiries it 
was found that that was not readily acceptable, and so the Resolution 
was postponed. 

Kr. T. S. Avinashllingam OhetUar: May I know whetlfor the Honour_-_ 
able Member has not made up his mind in the matter? · 

The Honourable Sir .James Grigg: I have certain proposals in my own 
mind, which I contemplate discussing informally with various Members 
of the Assemblv who are interested in the constitution and functions of 
1.he Standing Finance Committee but there will be a little de,ay1 for_ the 
Honourable Member is aware that the Member most interested in these 
questions. is unfortunately away from the Rouse through illness. 

llr. T. S. A.vtnashillngam Ohettiar: In the absence of the Standing 
~'inance Committee this year, may I· know whether the -Honoµrable 
Member proposes to have any interim committee to go into the ,supple-
mentary demands. 

The Bonomable Sir . .T&mel Grigg: I put down Res~lution: on t'b.at 
,subject on two different occasions, but they were · unacceptable. 

FOOD SERVED TO INDIAN CADETS IN THE ROYAL MILITARY ACADEMY AT 
DEHBA Dml. 

92. •l[r. Badrl Dutt P&Dde: (a) Will -the. Defenc~ '·s~r~taey be 
:pleased to state wh~ther it is a fact _tha~ in the ~ya.I .MW,iarY. A_cade~y 
ID Dehra Dun, Indian Cadet-s are ·'eompellecl to take ''l'lMiin~g except 
English ·food? · 

(b) Are Indian dishes tabooed? If ~- w.h;y.?., .. , r 
Jlr. 0. K, Q, Ogilvie: (a) and (b). The reply in each case is in t-he 

negative. «· · · ' ,' 
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». Sri Prakaa: What is the exact meaning of English food? Is it 
the manner of taking the food or the matter thereof? 

JI?. Badrl Dutt Pande: Is it a fact that Indian :dishes are not allowed? 

Jlr, O. JI. G. Ogilvie: I have already said that Indian dishes are 
-allowed. 

Ill', Lalchand ltavalrai: Are. there separate kitchens for the English, 
the Hindus and the Muhammadans? 

]Ir, 0. JI, G, Ogilvie: I do not know what the kitchen arrangements 
are. 

Jlr. Badri Dutt Pande: Has the Honourable Member seen the mess 
arrangements there? '· · · 

Jlr. 0. K. G. Ogilvie: I had lunch myself with the cadets of the 
Indian Military Academy. and for the information .. of the Honourable 
Member I can sav that the main features of the meal' were two dishes 
of curry, one. of meat and one of vegetable nnd both were excellent. 

NOTICE SERVED ON CERTAIN CONGRESSMEN 01!' DELm: UNDER THE CRIMINAL 
LA w AMENDMENT AcT. 

:. ~\ · .. -· -•--
9S.' •11r. Bad:d Dutt Pa.nde: Will the Honourable the Home Member 

please state whether he is aware · · 
(a) that five prominent Congressmen of Delhi, viz., 1. B. Brij 

Kishen Chandiwalla, 2. Sriroati Satyawati Devi, 3... Swami 
Saroopanand, 4. Sjt. Krishna Mair and 5. Pandit Satrughan, 
were touring in November in and around the Delhi villages to 
study famine conditions due to failure of . rains in tp.e rµral 
areas and also to consult the villagers regBTding the Army 
Manreuvres Bill; 

(b) that a 1.isan conference was arranged at Delhi on the 24th 
November, 1937, and it was decided that a deputation of the 
above · mentioned gentlemen was to wait on the Chief Com-
missioner to acquaint him with the conditions prevailing in 
the rural areas when suddenly on th& 19th November a notice 
was served on these gentlemen under Criminal Law Amend-
ment Act not to partticipate in any meeting, procession or 
political agitation; and 

(c) for what reasons and by whom the notices were sent to these 
public workers? 

'l'he Honourable Sir Henry Oratk: (a) It is a fact that the persons 
named were touring in the rural area of the Delhi Province last November. 
'Their object wss apparently to incite the l_ocal eultivailors not to pay land 
revenue and I understand ·that in some villages they also endeavoured to 
stimulate agitation against the conduct of military operations in the rural 
area. 

(b) A ~eeting ?f eu1_fo-ato~s was advertised.Jor. the ?4th N~,vember, 
1937 the declared mtention bemg to conduct a peBSante mlll'Ch on ·the 
Chief Commissioner's house. Orders under the Punjab Criminal Law 
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(Amend~rumt) Act were served on the five persons conoemed on vanous 
dates from the 19th to 24th November last. 

(e) ;I'he orders were issued by the Chief Cominissioner of Delhi 91::J,<the 
ground 'that the activities of the five persons concerned were. prejudieiat 
to the public peaoe. · · 

Jlr. JI. Aaa.f Ali: With reference to (a) I wonder if the Honourable 
Mflmber is aw&Te of. the fa.et that a large number of complaints were made· 
against certain activities of persons who participated in the manreuvres-
and these complaints were sent on to the Army _ Secretary? 

The Honourable Sir Henry Oraik: I am not aware of that. 

Jlr. JI. Aaa.f Ali: Considering the fact that these complaints are being-
investigated now in the Army Department, does the Honourable Member-
suggest that the action taken by the Chief Commissioner was justified? 

The Honourable Sir Henry Oraik: The agitation against the conduct of 
military operations was; I understand, only a subsidiary activity of these 
persons. Their main object was, as I have said, to incite the local eulti--
vators not to pay land revenue. 

Jlr. JI. Asaf All: Is the Honourable Member aware that there has been· 
failure of crops in irrigated areas, and that the sugar-cane crop . has com-
pletely failed this year, and the cultivators are unable to pay land revenue. 
Does the Honourable l\fomber think it justifiable ..... 

Jlr. President (The Honourable Sir Abdur Rahim): That is a matter of 
argument. That question cannot be discussed now. 

Kr. K. Aaa.f Ali: With respect to (e) ... 

(At this stage other Honourable Members on the Congress Benches 
rose .to put supplementary questions.) 

Kr. President (The Honourable Sir Abdur Rahim): I find that three or-
four Honourable Members stand up at the same time on these Benches 
(referring to Congress Benches) to put supplementary questions. Unless 
members of the Party arrive at some sort of understanding among them-
selves, it is impossible to regulate the proceedings. 

Jlr. Badrl Dutt Pa.nde: This is a very important question. 

Jlr. President (The Honourable Sir Abdur Rahim): That may be, but 
if a number ofl Honourable Members ·stand up at the same time to put 
supplementary questiom, the Chair will -be compelled to apply the St~~ 
Orders strictly and only those persons who catch the eye of the Chair wilt 
be allowed to put supplementary questions. That is what the Ohair will 
be compelled to do, unless Honourable Members observe sonre sort of order 
themselves. 

·Jlr. ][. ,.. A.Ii:. I submit very respectf?ll! that the complaint ~-.-
have macle m.ay be true· in certain. caa:es, but 1t 1s not the gene~l praotie"'. 
as far as this pa.rt of the House 1s concerned. 
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"Jlr. "Presldent '(The Honourable· Sir Abdur Rahim): I have noticed it on 
several occasions. The Honourable Meniber might put any further ques-
tions, in case ·he wants to. 

Jlr. K. Asal AD.: With reference to (c), is the Honourable Member 
aware that the order served on ·fuese pers()ns was of a very general nature 
and it actually said that these persons were not to participate in any 
meeting, procession or agitation? Is that a justifiable step on the part 
<>f .••• 

·•r. Prellddnt ('l'he Honourable Sir Abdur Rahim): That is a matter of 
,ppinion. 

· "Jlr. •· .I.Af .Ali: I am not asking for the Gover~ment's opinion at all. 
llr. President (The Honourable Sir Abdur Rahim): You .said "Is it jus-

tifiable or not". That is a ma:tter of opinion. 

Jlr. K . .Asaf All: I am withdrawing it. Are ·.;he Government awBTe that 
-an order of this general nature was passed by the· Chief Com.missioner? 
·· The BCJIIOIIU'&bJe Sir Henry Oralk: I have not got a copy of the order 
bere, but I am quite prepared to accept it from the Honourable Member 
that the order proliibited the persons from taking part in any procession 
.or meeting for certain periods .. 

~NTBIBUTION OF THE BRITISH GoVERNMENT TOW ARDS THE '.MECHANISATION 
OF THE INDIAN ARMY. 

94. *lfr. l[, S&nUtanam (on behalf of Mr. George Joseph): Will the 
Defence Secretary be pleased to staiie: 

{a} whether His Majesty's Government· in Great Britain··:has 
recently made a grant .of about £600,000 to the Government 
of India for assisting in the process of mechanisation of the 
army in India; · - - '· · · · 

.(b) whether the grant. has been made as a result .gf representations 
by the Government of India for finano.ial assistance, or whe-
·£her the 'initiative in tbe matter was taken by His Majesty's 
Government; and · 

(c) whether the acceptance of the grant has in any degree fettered 
or ·qualified the discretion of the Govem.ment of Indift in 
determining their policy in the Defence Department? 

··, m. 0. G; Ogilvie.: (a), (b) and (c). !,refer the Honourable Member 
to my speech of 31st January, I938, on Mr. Avinashilingam Chettiar's 
adjournment mofion.. · 

Jlr. ml&nu Subedar: Was -it a condition .... 

. l[r, Prisident (The Honourable Sir Abdur Rahim): This matter has 
been already discussed. . 

Kaulana Zalar All Dan: ·Whsfls the total amount of money which the 
OoverJ).ment. of India . . . . 
· Jlr. PrelldlBt (The Honourable Sir Abdur Rahim): The whole matter -.n gone into very ,fully' on ·the adje.umment motion. 

B 
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CoNS~ON OF .ALooHOLIC L!QUOJtS BY THE PERsONNEL OF T.H'.11; A1U,JV 15 
' INDU. ' 

95. *111'. K. Santhanam (on behalf of Mr. George .Toseph): Will the-
Defence Secretary be pleased to state: 

(a) whether in the rations supplied to the army in India, alcoholic-
liquors form a part and, if so, what was the cost of suck 
alcoholic liquors during the last year, fo!' which accounts 
were completely available; · 

(b) if he is aware that the sale and consumption of aloop.olic li1uors: 
and intoxicating drugs are being prohibited in certaljn prq-, 
vinces in India,; and what is the policy of the Government of 
India in regard to the consumption of auoh--1.iquol'S by: the-
personnel of the army in India; and . , 

(c) whether the Defence D~parlment are prepared to enforce· rro.,.. 
hibition in the arrp.y, and if not, wliy not? 

Iii. 0. lL G. Ogtl'Yie: {a) No. 
(b). The policy of the Government of India is opposed to the ·impoirition· 

of. prohibition on the Defence Services and is unaffected by the fact th!P,$ 
aome Provinces have introduced prohibition in certain areas. 

(c) No, becaus.e it would give rise to discontent, and· would have no-
co!Dpensating advantage. 

Kr. Abdul Qaiyum: Win Government consider tJie desirability of intro-
duciqg proliibitio.n ag f~r as the Indian part of. ,~e .lirrny in India is: 
concerned? 

llr. 0. K. G. Ogilvie: Government make ho distinction between the-
British and Indian portions of the Army. 

llr, Abdul Qaiyum: Why not follow mechanisation in this respect? 

1$&~ Govllld. J>aa: The Honourable Member just gaid' that the Govem-
me~t a:i;e not prepared t<> m~ke a distinction between Indian and British 
soldiers in this respect. Is it then the gen~r~l policy of' the Government-
!lOt to make any disti.nction in this r~spect? · · ' 

llr. PNsiclent (The Honourable Sir Abdur Rahim)': That is not a proper-
question; ' ' 

~ ~~~ TO_B_•o~.<J9:ipµCT ~E.EN <JANOlf ~Y·:WD !fn ~ or 
· · ~~c'- BE AUB,1~ Ce>~sSiolT.S:. · · · 

96. *llr. K. SanUumam (on behalf of Mr. George Joseph); Will the-
Honourable the Home Mem~~r b~ pl«ta"~d t9, ei,k.: .. , ,_,: . . 

' . . . . •, ~.. ' .. 
(~'). w~e~er ?~ ~s. a~!H'e. up~er tp~ 01!-pon La'¥._.,~.~ ~an 

Cathohc Church nnd other sects among C~n!J~l&R~ ~ Pl'.1,~!I! 
hearing auricular confessions is prohibitea under g!"&Ve 
p611alt.ies &om divulging what; he hem at· su.cili comesaioiis; 

(b) whether under British Inman Law which is mainly adopted from 
· t:b~ Commoa:,. ·Law a priest ·hearing confessfona ·may~be '.'OOm-

pelled to di:mlge ·On oat.la, what lie '&ears at cooiesefon; ~ 
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(e) whether in view of the great conflict of duty imposed on s®h a 
priest the Government of India p:opose to introduce legisla-
tion t(l amend the Indian .Evidence Act with a view to solv-
ing the conflict? · · · · · 

,. The Honourable Sir Henry Craik: (a)°Govemment nnderstand that this 
is the case. · 

(b) As Government read the law, .the answer is in: the affirmative. 
(c) No. 

llr. Sri Pra.kaa&: Is it a fact that in these confessions many unmen-
tiona,ble things are confessed (Laughter)? 

The Honourable Sir Henry Oralk: I have never attended a confession. 

IIIPOSITION OF PBoHIBITION ON I..IQUOBS A.ND INTOXICATING DRUGS IN Tlllll 
CENTRALLY ADMINISTERED AREAS. 

97. *llr, ][. &a,l.f,J,apam (on behalf of Mr. George Joseph): Will the 
HonoUJ."a.hle the Finance. Member be pleased to state whether he is aware 
of the actual and proposed introduction of the prohibition of the use and 
consumption of alcoholic liquors and intoxicating drugs in certain 
provinces in India and whether the Government of India are prepared to 
conaider the advisabilit;v of imposing similar prohibition in the areu for 
which the Honourable t,he Finance Member is responsible in such matters,. 
namely, in the Chief Commissioner's provinces. 

The Honourable Sir J'ames Grigg: The answer to the first part of the 
question is in the affirmative; as regards the second part, the Government 
of In;dia ~ave no such proposal under i;ontemplation. 

DRESS OF OFFICIALS OF THE CENTRAL SERVICES SERVING IN THE MA.mu.s 
P&laSU>Blf-OY. 

98. -ii?. X. Samhan&m: Will the Honourable the Home Member 
please state : 

(a) :whether their attention has beeh drawn tt> the Press communique 
of the 'Madras Government, dated 17th August, 1937, regard-
i~ ·tti.e dress of Government servants: 

(b) whether there are any specific rules governing the d!'ess of Go~-
ernment servants in the provinces belonging to the Central 
Govamment servioes; ~ · ' · · 

Xe) whether they propose to coD.ilide?' the desirability of amending 
the rules relating to the .lk~ss, of; eeatrai: services in the Pro-
vince of Madras in c.onformity with the instructions of. the 
MP.dras G&vemmen.t? . . · , 

The Konoar&ble Sir Henry Cr&ik: (a) I have seen the Pre~s Coxn-
munique. ·. ·' · · 

(b) The~e are _rules l>reecril;iing, .the dre.ss to be worn while on duty by 
members of certain central .·services such as the Posts. and Telegraphs .and 
the liail.ways with a view to distinguishing them from the general public: 
but;.. w,itp, reg11.11Q t(). other,. Go\181Il1l18llt; llilin'mlts ·M'. particular Irina of dre~~ 
has been prescribed by the Government of" India. · · 

(c) Does not arise. 
B 2 
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Jlr. Lalchand Kavalral: May I know if they are allowed to wear clothes 
made of khc1di, i.e.,. hand-spun cloth, 1,haddaT? Is there any prohibition? 

·The Honourable Sir Henry Oralk: Not that I am aware o.f. 
WoRJUNG OF THE RESOLUTION REGARDING COJIOIUNAL PBoPOBTIOli IN 'l'RB 

RECRUITMENT TO SERVICES. 

99. *Sardar. Kangal Singh: Will the Honourable the Home Member 
please state: 

(a) whether Gove!"nment have examfoed or propose to examine the 
working of the Government of India resolution No. F.-14:/17-
B./33, dated Simla, the 4th July, 1934, regarding the com-
munal .proportion in the recruitment to services; and 

(b) whether Government have received complaints from any corn-
munitv that its claims have not been fairlv dealt with? . . 

The Honourable Sir Henry_ Craik: (a) The working of the Resolution is 
being continuously watched. . Annual returns have been prel&ribed in 
accordance with paragraph 5 of the Resolution and these, when received, 
:aTe examined 'in the light of the relevant orders.·-

(b) Yes, and all such complaints have been considered. 
"Sal'dar Sant Singh: May I know if complaints have been received from 

'tbe Sikh community on the working of this Resolution? 
'The Honourable Sir Henry Oralle I expect so . 

. ·sardar Sant .slngb.: May I know how many complaints were received? 
'l"he Honourable Sir Henry Oraik: I should think a considerable num-

ber :but I cannot say off-hand. 
Sardar Sant Singh: Are Government considering the desirability of 

reviewing the situation in regard to the proportion .to. be fixed for t.he Sikh 
community both in the Government of India and in the provinces? 

The Honourable Sir Henry Oraik: As far as I remember, no exact pro-
portion_ has been fixed for the Sikh community in the services of the Gov-
eminent of India, and the Resolution does not. apply-r,.s the Honourable 
Member shoµld .be aware-to services employed by the !>rovincial Gov-
ernments. · ' ; 

llaulvi Abdur Rasheed Chaudhuy: Have complaints been received 
from the MuhammadaD community also? 

The Honourable Sir Henry Onlli:: Yes. 

llr. Preiident (The Honourable Sir Abdur Rahim): That does not arise 
'Out of this question. _ . 

• Sardar Saut Singh: In view of the fact that 'the· R~sol~tion does- not 
fix any proportion f<>r the Sikhs, as such, .in tb_e services .of the Govern-
tn:mit of India, "is_ it not a fact that the Sikhs have not got their d1,1e 
she.re of the recruitments to .new posts after this .Resolut~on was passed? 

The Honourable Sir Beary Oraill:: I do: not know what the Honourable 
Member means by· "due ehal'e,t? · · · · · · -- · · .. · · 
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S&rdar Sant Singh: Is it not a fact that the share of the Sikhs hased 
on their population, apart from the weight.age involved, is not adequate? 

The Honourable Sir Henry Oraik: I should say that on the population 
basis the Sikhs have more than their due share, but I am speaking without 
papers, and I am not absolutely certain. My impression is that on their· 
population basis they have more. 

Kr. 1'. K . .Joshi: Do Government intend to publish a report on the: 
working of this Resolution? 

'!'he Honourable Sir Henry Oraik: I have said that certain annual 
returns have been prescribed by the Resolution itself and, when ready. 
they are laid on the table of this House. 

Kr. Lalchand 1'avalrat: Is the Honourable Member aware that there 
are two kinds of Sikhs-Keshadharis and Sechadharis, those that wear 
hair and those that do not? May I know i:6 those who are by faith Sikhe; 
are also included in that minority communit.Y, or not? 

The Honourable Sir Bemy Oraik: I am aware of the distinction that· 
the Honourable Member has mentioned between Kieshadhari and' 
Sechadhari Sikhs, but I am also aware that the only st,atutory defi.ri.ition 
of a Sikh takes no account of these distinctions. Anybody is a Sikh under· 
the law who professes the Sikh religion. 

Kr. Lalcband 1'avalrat: I ask whether the Sechadhari is also a Sikh: 
or not under the law. That is the question. 

'!'he Honourable Sir Henry Oraik: According to the Sikh Gurdwaras Act 
he is. 

Kr. Sri Prakala: In view of the fact that there is always a tendency-
to new religions arising in India, will Government issue a final list of 
religions that are recognized by them (Laughter)? 

Kr. President (The Honourable Sir Abdur Rahim): Next question. 

POSTS OF CusTOMS PREVENTIVE OFFICEBS RESERVED FOR ANGLO-INDIANS 
AT THE KABA.CBI PORT. 

100. *Sudar l[qal Singh: Will the Honou!'able the Finance :\!ember 
please state: 

(a) whether it is a fact that fo the recruitment of" preventive offi-
cers (Customs) 50 per cent. posts are reserved· for Anglo-
Indians at the Karachi port; 

' (b) the reason for this unusually large share reserved· for· Anglo-
Indians; and 

(c) whether Government are prepared to reconsider the positi011 and 
make a fair reservation for all communities?' 

Kr . .A.. H. Lloyd: (a) Yes. . 
(b) This is in accordance with the requirements ,:,f sub-section (3) of 

section 242 of the Government of India Act, 1935, and the provisions of 
paragraph 9 (3) of the Govemment of India, Home Department, Resolu-
tion No. F. 14/17-13/33 Ests., dated the 4th July, 1934, regarding com-
munal 11epresentation in the services. 
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(c) The Government do not propose to reconsider tht;: _de~isi,:m .. ..;, 
'c;.. ... 

·. ~- Lalchand lfavalrai: MaJ I know if there is any proportion for the 
~~~~~:so;nmunities a-lso in the ~~ustoms Office there~': o.r it _is ,o~.Y,-,~:~ 1,P,fO· 

Jlr. A. H. Lloyd: Reservation of what is left, after the Anglo-Indiana 
have had their share, is made in respect of minority communities. 

Kr. Lalchand lfavalrai: How is it done:._what is th~ rtltio? " _ .. .,if 

Jlr. A. H. Lloyd: I shall have to ask for notice. 
Jlr. L&lchand lfa'Valrai: May I know. if the -·;ec~uitnie~t: '.c:J e~en.·iliat . 

percenta$e is done by selection or it is :all influence? · · · · _ · · · · 

. Kr. A. B. Lloyd: It is done by selection. I do not uaj~tand. '.~e 
-second part of the question. · · · · ·' 

Kr. Lalch&nd lf-avalra.i: May I know who forms this Selection Board? · 
Jlr. A. B. Lloyd: The appointments are made by t,he Collector _of 

Customs ; whether he has a Boarcl to assist him or· not · ii not a question that 
I can answer off-hand . 

. Jlr. Lalch&nd llavalrai: Will the Honourable Member make inquiries 
a~d find out whether it is only the Collector who does it? 

llr. A, B. Lloyd: If the Honourable l\lember will. put down.a que$n, 
I will see what the answer is. 

Jlr. Sri Prakas&: May I know how many_ persons belonging to the Mw 
''religion" of the Congi·ess there are in these services (Laughter)? 

MANUFACTURE AND FREE SUPPLY ro THE POOB OF 0.AS MASKS. 

101. *Sardar Jlangal Singh: Will the Honourable the Home Member 
please state : 

(a) whether Government have considered or are prepared. .t6 consi-
der the question of the supply of gas masks free of cost to 
poorer sections of the people ; 

(b) whether Government have considered the propo~l of tye manu-
factu!"e of gas masks in this country; and ·· · · · · · 

(c) wheth.er Government propose to take special care that there is 
no profiteering b~ the manufacture of gas masks? 

The Honourable Sir Henry Oraik: (a), (b) and (c). I would invite the 
Honourable Membe1·'s attention to the rep]~- given by me today to Mr. 
T. S. Avinashilingam Chettiar·s starred question No. 81. 

Jlr. JI. Anan~yanam Ayy&J11&1': May I ,know whether there is any 
proposal for the manufacture of gas masks in this country _eit_her for. the 
general population, for sale to the general public, or for supply·'to :the 
soldiers who go to the front? · 

The Honourable ~ir He~ Oratk: l have nothing to add to the answer 
to ·this question. The questiol'l of adequate. defence against air raids is 
under consideration. 
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llr. K .. Anatt'1iuay&ilain Ayy&llpi': Is tht~ matter also under con-

ilideration, vit,, the qmstion of the 1rianufaJttiie sf ;g!s !\naifis in thiR 
<*nm.try? 

The Honourable Sir Bemy Craik: Ai. I have not yet seen the report 
<>f the Committee, I eannot say. 

REVISED SoiIEKB FOB THE INDIAN MEDICAL SEBVICB. 

102. *Kr. Abdul Q&iyum: (a) Will the Honourable the Home Member 
please state whether the Government of India have drawn up a revisf'ci 
11cheme for the Indian Medical Service? 

(b) If so, what are the main provisions of the rlew ·scheme? ' 
.. (c) Is it a fact that the proportion of Indians· to British in tpe p~r-

inir.:nent cadre in the revised RCheme is much less than it prevails today? 
( d) Has the 'number of Indiaµs in the permanent cadre in the new 

.scheme been further reduced by the provisi~n .oi 58 Indian officers on the 
short servic~ commission? 

(e) !s it a· fact that there will be no such service commission iu the 
.case of British officers? 

Jlr. 'P· K. G. Ogilvie: (a) Yes. 
(b) I refer the Honourable Member to the Defence Depa~ment Resolu-

tion No. 205, dated the 25th March, 1937, published in the Gazette . of 
l:hdia Extraordina:~. on the 25th March, 1937, a copy of whieh is in the 
Library of the House. 

(c) The proportion of Indians to British under the scheme is approxi-
:ttJ.a.tel:v 1 :2, i.e., 198 Indian officers t.o 386 British officers. The proportion 

,of Indians to British today is approximately the same. 
(d) The permanent cadre under the scheme is 3~ otfi.::ers on the 

lllilitary side. _Of these a number not exceeding 220 will be British and 
t~e remaining 144 will be. Indill'D, of whom a number not exceeding 59· 
will hold short service commissions. No one holding a short service com-
mission will be employed on the civil side. 

(e) Yes. 
Iii . .Abdul Qaiyum: May I kmow if under the. new scheme any step!' 

h~ve been taken in .the direction of greater Indianisation in this service ? 

· Kr. 0. JI. G. Ogilvie: I think that the answer to that question will be 
11iv:en on another question shortly to follow which has also been asked by 
the1 Honoui'able Member. 

llr. Abdul Q&iyum: May I know if any proportion wim fixed for the 
Jnidian element in this service under the old scheme? 

Kr. 0. K. G. Ogilvie: The proportion of Indians was not, I think, fixed 
-exactly or accurately, but 1: 2, as I stated, is the approximate propor-
tion. · 

'llr. Abdul Q&i)'Wll: May I know if any ptoportion heS been fixe·a uader 
the :·revised scheme for Indians? · 

.Jlr. O. K. G. Ogilvie: I have said that. 



238 LBOISLATIV& ASSBMIILY _ [2ND• FEB. 1988-

RBVISBD Scml:10 J'OB TRB b'DUN M:Bnro.u. Snna. 
103. •Jlr. Abd111 Q&lyum: (a) Will the Honourable the liome Member 

please state what will be the proportion of India.as under the reviaecl,. 
scheme for the Indian Medical Service and what is their existing pro-
portion? 

(b) Has any provision been inserted for the increase in the proportion 
of Indians under the Revised Scheme? If not, why not?. 

(c) Do Government contemplate complet.ing Indianisation of the servictt 
within the shortest possible period? If not, why not? 

llr. 0. K. G. Ogilvie: (s) I refer the Honourable Member to my reply 
to part (c) of his starred question No. 102. 

(b) Yes. I refer the Honourable Member to paragraph B' (4) of Pan 
I of the Defence Department Resolut.ion No. 205, dated tlie 25th March, 
1987, published in the Gazette of India Extraordinary, on the 25th March, 
1987, a copy of which is in the Library of the House. 

(c) The policy of Government is laid down in the Defence Department 
Resolution referred to above, and st preesnt they do not intend' to depart 
from it. 

llr. Abd.111 Qaiyum: May 1 ask if there has been any improvement under 
the revised scheme so far as Indians are concerned? 

llr. 0. K. G. Ogilvie: It is difficult to say what the ultimate effect of 
the revised scheme will be as it is unlikely to come fully into force in-
practice for a considerable number of years. 
0VEBSBAS Ai.Low A.NOB AND RESERVATION OF CEBTAIN APPOINTXBNTS FOB 

BBITIS11BBS IN THB llDIAN MEDICAL SEB.VIOB. 

104. *11?. Abd111 Qaiyum: (a) Will the Honourable the Home Member 
please state what the existing overseas allowance for Britishers in the 
Indian Medical Service is, and what their allowance will be under the-
revised scheme? 

(b) Does any provision exist for a similar allowance for Indians? 
(c) Is it a fact that certain educational and administrative appoint-

ments with handsome emoluments have been reserved for the Britishers'! 
(d) Are any combatants in any section of the Indian or British Army, 

other than the Indian Medical Service, ever transferred to the civil side 
as War Reserves? · 

(e) How many British and Indian members of the Indian Medicar 
Service will be kept as War Reserve Officers in the Civil Section of the-
lndilm Medical Servit>.e? 

(f) Does any similar practice prevail in any other country 'l If not,. 
has it not resulted in increasing the British personnel in the Indian, 
Medical Service? 

(g) Do Government propose to do away with this system? 

llr. 0. Jl. G. Ogilvie: (a) I refer the Honourable Member to Appendix: 
HI to the Defence Department Resolution No. 205, dated the 25th March-. 
1987, a copy of which is in the Library of the House. 
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(b) Yes. I refer the Honourable Member to the Resolution mentioned 
above and to paragraphs 18 (i) (c) and 176 to 176B of Pay and Allowance-
Regulations for the Army in India, Part I, a copy of which is also in the· 
Library of the House. 

(c) Certain educational appointments (those of specialists mentioned 
in Appendix II to the Resolution of the 25th March, 1937) have been S<> 
reserved. 

(d) No. 
(e) I refer the Honourable Member to Part I-B of the Resolution above 

mentioned. 
(f) The answer to both parts of the question is No. 
(g) No. 
Jlr. Abdul Qaiyum: With reference to parts {&) and (b) of the ques-

tion, may I know whether the overseas allowance fixed for Indians ancf. 
British, respectively, is the same or whether there is any discrimination 
against the Indians? 

llr. 0. K. CJ. o,nvte: It is the Bame. 
llr. Abdul Qalyum: With reference to part (c) of the question, may r 

ask why is it that Indians are not considered eligible for the reserved posts. 
if they possess the requisite qualifications? Why is it that the Govem. 
ment have reserved them for Europeans? 

llr. C. K. G. Olfivie: That is a very detailed question which, I think, 
can haTdly be answered in the course of a supplementary question, which, 
I suggest, should be put to the Secretary of the Department of Education, .. 
Health and Lands. 

Dr. G. V. Deshmukh: May I ask why these educational appointmente..-
have been reserved for the British officers? 

llr. 0. K. G. Olfivie: I have already answered that in my reply to. 
Mr. Abdul Qaiyum's last supplementary question. 

Dr. G. V. Deahmukh: Does the Defence Secretary know that Educa-
tion is a provincial subject? · 

llr. C. K. G. Ogilvie: l think the extent of my-knowledge on that sub-· 
ject does not arise on this question. 

IMPENDING ELECTIONS TO, AND THE CoNSTITUTION OF, THE CANTONMENT' 
BoABD, PESlliWAR. 

105. *llr. Abdul Qai.yum: (a) Will the Defence Secretary please state· 
whether the elections for the Cantonment Board, Peshawar, are about 
to take place'/ 

(b) What is the total number of seats on the Board? Is it a fact that 
five seats will be filled up by i:iomination with a view to representing 
military interest'/ 

(c) What is the total number of voters in ·each of the wards where· 
seats will be filled up by election? How many of these voters belong;· 
to the military ? 
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( d) Why have these military. voters been b:r:acketed ~ith. tlie ~~ters . of 
e~vti areas, and why were they not constituted into ;separate ward'.11? Do 
'tlie authorities propose to permit the candidates ho distribu~e leail1;1~s. dG 
personal canvassing and address meetings of military voters? If not. 
·tvhy not? 

llr. 0. II. !J· Ogilvie: (a) Yes. 

(h) The total number of seats on the Board is nine. Of these four are 
~z-officio-the Officer Commanding, Station, the Exe._cutive Engineer, the 
liealth Officer and a Magistrate of the first class nominated by the District 
Magistrate. One military officer hll'S been nominated, and the remaining 
four seats are filled by election. 

(c) and (d). Government have no information. Elections in Cariton-
xp.ents are regulated by rules framed by Provinci~ Gonr~s "'1der 
-.. ec~ion 31 of the Canto~nts. Act, 1924. No general answer can. be given 
to the latter part of the questio,n. Whether or not the activities mentioned 
would be allowed and the extent to which they would pe allowed must 
depend on the circumstances of each particular case. It can however be 
1Jtated categorically that in no circumstances would politieaPfueetirli's of 
any kind, or any distribution_ of leaflets be permitted in,, t~e ~es .of ~its. 

Kr, .Abdul Qaiyum: May I know if it is a fact that in afl these elections 
-the militar:v authorities ha•e instructed the voters not to vote for the 
,Congress? · 

·ilr. C. JI. G. O~vte: I have no information on the subject. · L 

Jlr. Abdul Qaiyum.: May I know the reason why these candidates will 
·not be allowed to do canvassing in these military areas? 
. . Jlr. O. IL G. Ogilvi&: I have already answered that question .. It, ·is in 
the discretion of the Officer Commanding the Station. If he considers that 
·the canvassing can be carried on in such a way and will be of._,SU!?~ a .. ~pe 
as not to affect the discipline and good order or allegiam:l'e of'·tlie trobps, 
·it may be allowed under certain conditions otherwise not. 

llr. Abd'Ul Qaiyum: In view qf these restrictions un the candidat~ in 
·the matter of canvassing would it not have been much better if the military' 
· area had been oonstitut~d into a separate ward? ,,: 

llr. President (The Honourable Sir Abdur Rahim): That is a matter df 
·opinion. 

.' :: .. _; 

Jlr. Abdul Qaiyum: Is it not a fact thiit the miiltary area and the 
Bazaar area are absolutely separate areas? 

Jlr. 0. •· 9. Ogil9le: r think the Honourable Member has another 
question on that very subject. · 

Jlr~ President (The Honourable Sir Abdur Rahim}:· Next question. 

IMPENDING ELECTIONS TO, AND THE CoNSTITUTION OF, Tll1II CANTONJD:lr.l' 
BOABJ?, PESHA w .u, ... 

106. ....., • Ab4Ul Q&IY1im: Win the . Defence· Secretary pl~i;1~ state 
whether it is a fact that the area occupied by the military voters. is quite 
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.-apart from the Bazar Civil Area and did Government dQrisicfer.tlfat.i.epilrate 
wards could have been carved out from the area inhabit.ed by military 
v9te_rs? 

Kr. C. K. G. Ogilvie: Government have no info~tion. . The division 
·-of the cantonment into wards is a matter which is re~ulated by l'.l,iles 
ft~tned by the P:rlovincial Government under clause (S:) of section 'gi of 
the Cantonments A~ti, 1924. · 

Kr. Abdul Qaiyum.: May I know if any officer has been nominated to 
ihe :Peshawar Cantonment Board 1recently? 

llr. C. K. G. Ogilvie: I do not think it arises from this question. 

ATTACK oN A S'Wli~TMEA-t VEN»o:e. BY Sowm:as AT Soili: · · 
·:· !. 

107. *1111'. Badri Dutt Pande: · (a) Does the Defence Secretary know 
that on the night of the 30th October, 1937, at. abput 12 o'clGCk (vide 
Hindustan Times report, dated 'the 2nd November 1937) t.hree. mi!i"tar:y 
soldiers attacked a sweetmeat seller at Solan when he was sitting in 
his shop and tried to loot him and on the sh61>keep'er'a howlmg for kelp, 
the soldiers injured him and cut his ear? 

(b) Were the soldiers punished in any way? 
. . ! . .:.. 

llr. C. M. 0. Ogilvie': (a) A report to this effect appeared in the 
Hindustan Times. It is however incorrect in every material particular. 

The actual facts are as follows: 
The time of the incident was not midnight; but 9-80 P.11. No assault 

was made on the sweetmeat seller, but, a soldier inadvertently upset some 
of his sweets. The sweetmeat seller then abused the soldier, _who there-
upon reported him t,o a Baghat State policEfrriari stab.ding near by. None 
of the other shopkeepers in the Bazaar intervened in any way. The inci-
dent was subsequently: investigated by a Minister of the Baghat State and 
a Military Officer. They came to the conclusion that the history of the 

·affair wa'S as stated, that the incident was of a trifling character, and that 
no action need be taken. 

(b) No. 
llr .•. s. Aney: May J 11sk the H~~ourabie Me~ber. wh~ther the ear 

,of that man is intact or not'! 
llr. C. II. G. Ogilvie: I have not· seen his ear. It may be cut or it may 

not be cut. If it is cut, it was not cut at the time. and .in the m$bner 
·stated or by the person alleged. 

llr. JI. S. Aney: Does the informatiiM ·which the Honourable 'Metnbcr 
has got make any reference to the ear at all? 

Jlr. O. JI. G. O&ilvie: As no assault ~k- place upon the ~n. his ear 
,could not have been cut by the !!Oldier who has. been blamed for it. 

. Jllr. I(. S. A1Jll1: Does the report in the possession of the HonouNble 
·Member make any reference to the man's ear being cut or not? 

(No answer.) 

llr. Lalchand lfavalrai: May I know if the.sweetmeat seller has been 
-compensated for the loss sustained by him on account of the soldier 
throwing away the sweetmeats? · 



J.IIOISLATIVB A88BIIBLY. [2ND FEB. 1988. 

llr. O. K. G. 0,Uvie: I have no information about it. The fact is not 
alluded to at all. 

llr. Lalchand lfavalr&l: In view of the fact that there hsve been several 
oases of robberies and misbehaviour by soldiers . . . . · 

llr. President (The Honourable Sir Abdur Rahim): That question can-
not be allowed. The Honourable Member can p11t a supplementary ques-
tion in order only to elucidate an answer that has already been given. 

llr. Lalcband lfavalr&l: I am asking if any steps have been taken against 
such attacks being repeated in future. 

llr. Preaident (The Honourable Sir Abdur Rahim): That was not the 
Honourirble Member's question. The question disallowed was not in pro-
per form. The Honourable Member can put his question in proper form. 

llr. Lalchand Kavalrat: Will the Honourable Member tell me if any 
orders have been issued to warn these soldiers not to do any such acts? 

llr. 0. K. G. Ogilvie: What acts? 
llr. Lalchand lfavalrai: Acts of assirult and criminal trespass. 
llr, President (The Honourable Sir Abdur Rahim): That question is 

not in order. The Honourable the Government Member already said that 
ther.e had been no assault, and, therefore, he cannot assume that there had 
been assault. 

SBIZURE AND CoNFISCATION OF CoPIBS OF THB " VANISHING EMPIBE " WBITTB 
BY MB. CH..ulAN LAL. 

108. *llr. Badri Dutt Pande: (a) Will the Honourable the Home 
Member be pleased to state if it is a fact that the custom authorities 
at Bombay seized and confiscated all copies of the Vanishing Empire by 
Mr. Chaman Lal, a journalist. now an officer of the United Provinces 
Government? 

(b) If so, why? 

The Honourable Sir Henry Cralk: ( a) Yes. 
(b) The entry of the book into India has been prohibited by a notification 

under section 19 of the Sea Customs Act. 

llr. Badri Dull Pande: Has the book been examined by the Govern-
ment of India? 

The Hollollrable Sir llemy Oraik: Yes. 
llr. K. Anant.halayanaui Ayyangar: May I ask if any Provincial Gov-

ernment are in favour of allowing the circulation of that book, what 'pro-
cedure has got to be adopted by that Government? 

llr. Pnllident (The Honourable Sir Abdur Rahim): That is a hypothe-
tical question. 

llr, Sri Pra.k&sa: What was the effect produced on the Honourable the 
Home Member's mind on reading that book? · 

(No answer.) 
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JlADBASIS TBANSl'BBBED TO BURM.A IN THE POSTAL AUDl'l' A.ND CoNTBOLLEB'S 
l>EP ilTIIENT. 

109. *llr. K. Ananthaaayanam A.yyangar: (a) Will the Honourable 
the Finance Member please state how many Madrasis have been trans-
ferred to Burma from Madras or India, on .its separation, in the Postal 
Audit and Controller's Departments? 

(b) Are they given any extra allowances or salary? 
(e) Is the scale of extras the same as in other departments? 
(dJ Have Government received representations from the transferred 

employees complaining of disabilities? . If so, what action has been taken 
by Government thereon? If no action has . been taken, why not? 

· (e) Is it not a fact that :a number of- employe_es in the subordinate 
services so transferred are· an;xious to com43- to India? Have any facilities 
been afforded: to them to return to India and provision made for their. 
absorption from time to time as vacancies arise? If not, why not?: . . 

The Honourable Sir James Grigg: (a) 1.'he number of Madrasis ao trans-
ferred is being ascertained, and the information will be laid on the; table 
in ·due course. 

(b) Yes. 
(c) Substantially so, T believe. 

( d) Representations from the Postal Audif staff concerned were received 
and considered, but as Government had already secured the best pqssible 
terms from the Government of Burma- for these men, no further action was 
feosible. 

(e) The reply to the first part is in the .affirmative, so far as the Postal 
Audit staff is concerned, but as they are now permanently employed under 
anQther Government, the question of· the grant of facilities,· etc., mised by 
the Honourable Member does not arise. He: will, however, observe· froni 
the 1"ply given by me to part (i) of starred, q~estion No. 1182 isked by 
him on the 12th October, 1936, that these men were transferred to Burma. 
at.their own request. · ! ·· 

UNSTARRED QUESTIONS -AND.. ANSWERS. 

' 
' 

BzvaUBS no11 DlrrIBs ON PETROL AND MoroB SPmrrs Al!iD IKPO:aT IDuTY 
ON MoTOB VEBIOLEs. ' 

,7.- llr. Brojendra ·Karayan Ohaudhury:-··wm: the Honourable 
&11ce Member p}ease state the revenues derived from: 

(a) duties on petrol and motor spirits: and · 
· (b) import duty on motor vehicles; 

m. each year since 1929-80? 

j 

the Fin-

- . 

Kr. A. JI. Lloyd: (a) and (b). A statem~nt is laid on the table show~ 
ing the revenue derived from the import and\ excise duties on motor .spirit 
and the import duty on motor vehicles duriqg the years 1929-80 to ;1936:-: ~- . . 
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UN.STARRlp> JilUJS'l'IO~S ,A:!fp A.NSWERS. 

MEASURES AGAINST CORRUPTION IN TH~. 8.E;BVICES • 

. 8. J»rqf. 11, Q, Bang&: Will the Honoµra.ble the Home Member be· 
ple~secl to state: 

(a) if he is aware of the constitution of a committee by the. United 
Provinces Government to concert measures for fighting cor• 
ruptfon prevailing in the services, and the appointment of a. 
bureau by the Sindh Government for receiving complaints of 
corruption prevailing in the services; 

(h) if he is aware of the complaints made on the·floor of the Hous~ 
· · during every Railway Budget discussion against the pre-

valence of bribery in the Railways; 

(c) if he is aware of the resoluti<>ns passed at the conference of 
salt-manufacture~ in 1936 in the Madras !'residency, agaim11!, 
corruption in the ranks of the Salt Department; and 

(cl) if he is prep~red to constitute a Committee on the lines of that 
of the United Provinces (,<>yernment to study the va:rl01;i11: 
means of fighting this cariker of corruption, or a bureau 
like that of the Sindh Government to receive complaint& 
against -such corruption as prevails in the Central Services?' 

The Honourable Sir Henry Oraik: (a) I have ~een certain state~nts in 
the Press. 

(b) and (c). I understand that allegations hne been mad~ .. 
(d) Government are not in favour of the mdhods suggested. 

UTILISATION OF THE RUBAL DEVELOBIIBN'l' GB.ilft'S. 

9. Prof. l{, G. Jr.anga: Will the Honourable the Finance Member be 
pleased to state: 

( a) the pre~e:qt position o~ the distribution a11d expenditure of tli& 
Rural Development grants; · 

(b) how much of it has been spent and on what objects in the-
~rent provinces; and 

(c) what is the future :prograµupe, f~r. th.~ utilisat~on. of the ou~ 
standing sums? · · · · 

The Honourable Slr .James Grigg: Reports are being obtained· from all' 
Prov~. aqq l,iqq&\l, Acluµ~~tip~. A C9~ql~~ 1JY,t~e11t w.U be-
supplied to Honourable ''Members as soon as posiiible. 

~OE AO.pN'S'f Ami~,.ups ANJ? J>o,t9°.1'-G~s ~'l'TAClfSi 
' • ~ < I ' • 

10. Prof. K. G. Jr.anga: 
•tat-e: . 

Will the Defence Secretary be pleased to, 

· ; ( 0 \ • h .. f. sf._,,, s. are bein taken t6 .::.'.1ebt .;~~ii · o'*s -~~-- i'.h. · -v ~ "fl ."f.P .1 .. , ..• g ....... 'b P,f'!~ .. ,. -t ,"'!' ~ P •. \¥ ,_8!. ~ ql'('/\IW, 
· · · vulrierab e towns frcup. J?<>JSl _le, a.ir-raj9°!. im~ gi!i!l,,Ai~~a.; · 
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(b) the exact nature and extent of air-defences provided for India; 

(c) whether any anti-aircra-ft artillery is being installed for coastal 
defences and for defences of important towns; and • · 

(d) whether any active steps are being taken to train Indian citi-
zens to .protect themselves against air-raids and poison-gas 
attacks; and, if so, what steps? 

Jlr. 0. K. G. Ogilvie: (a), (b) and (c). I can a~ure the Honourable 
"Member that the Defence Department is fully a.live to. th~. necessity of 
safeguarding the coastal ports and other vulnerable points against the 
menancc of air attack. Certain measures in that respect have already 
'been taken and others are projected, · It would obviously be oontTary to 
the public interest to give 1;pecifie' in.formation as to the degree and nature 
of the defences in question. 

( d) The question of the steps necessary for tra.inin~ the'' public in 
passive air de!ence is being examined. 

FACILITIES GIVEN TO MR. A.Mm H YDEB K)IAN, A &TATE PlusONBR •... 
• . , " . ' ' .:,.!~ 

11. Prof. B. G. Ranga: Will the Holl()urable the Home Membel;' be 
pleased to state: . 

(a.) where Mr. Amir Hyder Khan. a state prisoner is 10011-ted; 

(b) how is his health; 

(c) when he will be releal!8d; 

(d) what allowance he is given; and 

(e) whether newspapers are allowed to lµm,: and if 80,; which papers 
are given to him? · · · 

·ne Honourable Sir Henry Oraik: (a) to (e).' The Cent1al Government 
•ceased to be responsible for this State Prison.er U'O~ ,t;lie 1st April, 1987, 
•on the introduction of Provincial Autonomy. · 

12. Sardar llanpl Singh: Will the Honourable the Home Member 
·please state .wheth.el'.: Goverqment prqpos~ t() ~e -~~gements for 
passive defence from air attacks in Delhi as has been done in other big 

-cities? ,, 



STATEMENTS LAID ON THE TABLE . 

. lnforma.tion pf'f>mi,ed i• Tepl1 to pa.rt, (a.) a.nd (b) of 1taTTed que1wm 
No. 189 a,ked by MT, K_, Banthanam on the 30th A.uguet, 1937. 

A.oNDMBNT OF POSTAL lNsURANCB RuLBs. 

Orders ha.ve been issued to the effect that if a proposer for a. Post, Office lnsurance 
Policy is able to sign his name, his signature only should be obtained on the form 
-of proposa.l and that he should not be requirecl to give his thumb-impresaion. In 
the ca.se of o. porposer who is unable to sign his name, his thumb-impression will 

-continue to be ta.ken. 

lnjoTmation pTomi,ed in Teply to parb (b), (c) and (d) of stam,d que,tion 
No. 54S a.sksd by Khan Sahib Nawab Siddique A.li Khan on the 
15th BeptembeT, 1937. 

PROMOTIONS TO THE FmsT DIVISION CLERICAL CADRE IN THE POSTAL CIRCLB 
OFFICE, NAGPUR. 

(b) Yes. 
(c) The surplus second division clerks not having passed the test prucribed in 

the new recruitment rules were, at that time, ineligible for promotion to the first 
-d!vision. 

{d) Pending a. decision regarding a. relaxation of the conditiollB refeu.ed to in 
-the reply to part (c) of the quest.ion, they could not be allowed to officiate and 
•w pay in the higher posts. It has since been decided to permit the deserving 
·- in the second division to be promoted and all those who were coniidered duly 
-qualified and fit have been a.baorbed in thi, first division. 

THE IMPORT OF DRUGS BILL . 
. APPOINTMENT OF Srn MUHAMMAD YAMIN KnAN TO THE SELECT CmDIIITTEE. 

ar:. Preillld.ent (The Honourable Sir Abdur Rahim): Legislative 
Business. 

Sh: Clirja Sh&Dktr. _.ifai (Secretary, Department of Education, Health 
.and Lands): Sir, I beg to move: 
. "'J;- Sir ¥~nµnad Y IU!Wl Kha,u. be appoint.ed t,Q the Select Committee on the 
Bill to regulat.e the import into British India of drugs and medicines in plact' of 
the Honourable Sir :Muhammad Yakub." 

Jlr. President (The Honourable Sir Abdur Rahim): The question is: 
"That Sir Muhammad Yamin Khan be appointed to the Select Cenur.ittee ua the 

Bill to regulate the import into British India of drugs and medicine, in place of the 
Honourable Sir :Muhammad Yakub". 

The motion was adopted. 
' 

"THE DESTRUCTIVE INSECTS AND PESTS (AMENDMENT) BILL. 
~ ~!9Ut. ('.£:he Honourable Sir Abdur Rahim).: The &use will 

'now resume consideration of the Bill further to amend the Destructive 
Insects and Pests Act, 1914, for certain purposes. Clause 2. 

Kr. Sami Vencatachelam: Ob.atty (Madras: Indian Commerce): I have 
~ven notice of some a:meiuunents to this clause this morning. Thc.y do 
-not seem to have bee& ciroulated to Honourable Members. 
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Kr. President (The Honourable Sir Abdur Rahim): Then I will take-
up other clauses. 

The question is: 
"That. cla.me 3 stand part, of the Bill." 

The ~otion was adopted. 
Clause 3 was aded to the Bill. 
Jlr. President (The Honourable Sir Abdur Rahim): Clause 4. 

Jlr. B:. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan_ 
Rural) : There are some amendments to clause 4 also which have not yet 
been circulated to Honourable Members. 

Jlr. President (The Honourable Sir Abdur Rahim): Then, I will proceed 
with clause 5. 

Jlr. It. Santhanam: Sir, I beg to move: 
"That in clause 5 of the Bill, in clause (a) of the proposed section 4B for the 

words 'or allow' occurring in the tbiI·d line the words 'or knowingly allow' be 
substituted." 

Sir, I think this amendment is self-explanatory, because the Act say&. 
'allows', it may be the case of a man who is an absentee or who is a silent. 
pnrtner with somebody else doing business or who simply allows the thing 
to be done without knowing that he is a pest,-! submit he should 'know 
ingly allow' if he is to come under the penalty of the law. I hope this 
amendment will be accepted. 

Sir Glrja Shankar Bajpai (Secretary, Department of Education, Health, 
and Lands): I have no objection to this amendment. 

Kr. President (The Honourable Sir Abdur Re.him): The question is: 
"That in clause 5 of the Bill, in clause (a) of th11 proposed section 4B for the 

words 'or allow' occurring in the third line the words 'or lmowingl7 allow' be-
substit.oted." 

The motion was adopted. 

Prof. K. G. Bang& (Guntur cum Nellore: Non-Muhammadan Rural): 
Sir, I beg to move: 

"That to cla.use 5 of the Bill the following proviso be added : 
"l}>rovided that the said notification shall be placed, ea soon as may be, on t.he-

table of both Chambers of the Contral Legislature'." 

Sir, I move. 
Kr. Prealdent (The Honourable Sir Abdur Rahim): Amendment moved: 

12 NOON. 

"That to clause 5 of the Bill the following proviao be added : 
'ProvinP.d .that the said notification shall be placed, as aoon as may be cm ~ 

table of both Chambers of the Centnl Legislat.ure'." ' 

Bir Glrj& Shankar Bajpai: Sir, I accept the amendment. 
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llr. President (The Honourable Sir Abdur Rahim): The question is: 
"That to clause 5 of the Bill the following proviso be added : 

'Provided that the said notification shaJl be placed, as soon as may be, on the 
table of both Chamben ol the Central Legillature'." 

The motion was adopted. 
llr. Sami Vencatachelam Chetty: Sir, I have given notice of another 

amendment to clause 5 which I beg ]eave to move. It is in the new list, 
llr. President (The Honourable Sir Abdur Rahim): But how can 

amendments be moved unless they are circulated? 

Sir Girja Shankar Bajpai: Sir, the idea yesterday was th~t Honourable 
.Members who wished to move amendments would get them circulated in 
time. I got these amendments at 10 o'clock last night and we are ready 
to deal with them, but your indulgence with regard to suspending the-
~tanding Order should not, I submit, extend to amendments which have-
not been circulated. 

llr. President (The Honourable Sir Abdur Rahim): They have been 
submitted in time in the circumstances. 

Sir Girja Shankar Bajpai: In that case the only suggestion that I can 
make is that you should adjourn the House till 2-30 and in the meantime, 
these amendments can be typed and circulated. 

llr. President (The Honourable Sir Abdur Rahim): As there are quite 
a number of amendments it is difficult to get them typed and circulated 
within this short time, and Honourable Members must have some time to 
read them. As there is no other business before the House, I adjourn the 
House till tomorrow. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 
3rd February, 1988. 
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